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OPEN COURT 

CENTRAL AD"·1I l\lISTRATIVE TRI BTJNAL 11 AT, LAHABAD BENCH 

Al lahabad : Dated this 23rd day of November. 20 01. 

original App l i catio n rJo . 1 25Q of 1995 . 

Hon' b le ·~ . Justice RR~ Trivedi 11 v.c . 

Ho n ' b l e •·1aj Gen KK Srivastava , A. 1. 

Gyane n ora .<u nar Verma . 
Son o f Shri Kanhaiya La l Ver.'na , 
Resident of House No . 227/1 , Outside 
Gate , Path~riya 11 Jhansi . 

Dat.1.a Gate , 

(Sri RK Nigam11 Advocate ) 

• • • • • • Applica~t 

Versus 

1. Union of I n d i a through ,·1inist ry 

2 . 

3 . 

of Posta l a nd Te l egraph . Ne\\' De l h i . 

C::hief Post ·laster Ge.ieral 11 TJ . P . Parimandal 11 

Lucknow-PI~ 226001. 

Superintendent of Post Office . 
Rai Barei l l y 11 . P . 

I 

(Sr i Satish Chaturv edi , Advocat e ) 
" 

• • • • •• Resp::>ndent s 

0 R D E R (0 r a 1) ---- - - - --
~Y Hon ' b l e ··1r • . Just ice RR~c Trivedi , v . c . 

Sy this OA fi l ed u nder Sectio~ 19 of ~he 

\ 

Admini s trat ive Tribunals Act , 1 985 11 the aoplicant prays 

for a direction to respondents to issue order of 

appo intmenc in favour of the a ppl icant t o be appointed 

as '.J i ese l l\ssistant . The aforesaid re lief has been 

sought o n the basis of the se l ectio .1 of Diesel As sistant 

i n [)'..lr s iance of t he a dv e r t isernent { t\nnex·1re - l\- S ) dated 

26- 10- 1393 . Af~er s~lection res1 l t the w~plicant a nnlied 

f or a ppointment . ThP. r e sult \,·as dec l ared o n 3- 3- 1994 

and the appl i cant was requi red to sub'Tlit original napers 

and '"as also asked to obtain :neoj cal certi ficate but 

o r der of appoi ntment was not issued . ~ounter affidavi~ 

has been f iled . In para 15 whereof it has been av erred 

that the a f ore sai d selection h o l d on 3- 3- 1994 was 
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cancelled by Post 1·laster Gene..:-al on 15-4-1994 . It has 

a lso been stated t hat the posts \·1ere again advertised 

and afresh s e l ection t ook place in which the applicant 

had participated but he cou ld"°R~find place onl y in 

the -v1aiting list at the bottom and for this reason 

the appointment order cou l d not be issued in fav our 

of the applicant . The order cancel ling the se l ection 

has not been challenged by the aoplicant in the OA . 

2 . In the circumstances the aoplica,t is not entit led 

for any relief as prayed for in the OA . The OA is 

dismissed accordingly . There shall be no order as to 

costs . 

~ 2'~ 
Vice Chairman 

")ube/ 

• 
• 

l' 

• 


